
BEFORE THE HON’BLE NATIONAL GREEN  

TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 819/2024 

 

IN THE MATTER OF: 

In re News Item titled "जफलऩुर कठोंदा पलाांट में कचरा जलन ेके फाद दरू -दरू तक पैल 

रहे धूल के कण" appearing in Bhaskar hindi.com dated 01.07.2024 

INDEX 
 

S.NO. PARTICULARS ANNEXURE PAGE 
1.  Reply on behalf of the MP PCB (R-2) in 

compliance of order dated 14.07.2025 along 

with affidavit in support thereof.  

  

2.  Quantity of Fuel used and corresponding power 

generation details from April 2024 to June 2025 

Annexure-A  

3.  Details of the Fly ash and Bottom ash generated 

during the period from April 2024 to June 2025 

Annexure-B  

4.  Details of the plantation in the demarcated 

buffer zone along with certification of 

Gardening Zone by the Garden Department of 

Jabalpur Municipal Corporation 

  

5.  Copy of Letter no. 701 of MP PCB Regional 

office dated 07.08.2025 MSW Pvt. Ltd. and 

Jabalpur Municipal Corporation (JMC) 

Annexure-D  

6.  Copy of Test Report of the Calorific value of the 

waste generated  

Annexure-E  

Annexure-
C1 & C2

10

9

1 - 8

11- 12

13-17

18

51



7. Copy of Environmental Compensation imposed 

by MPPCB due to non-disposal of legacy waste 

Annexure-F  

8.  Ambient Air Monitoring and Stack monitoring 

report  

Annexure-G  

9. Inspection photographs  Annexure-H  

10. Proof of Service    

 

 

 

Filed by MP PCB  

THROUGH 

 

 
 

RAGHAV SHARMA 

 Basement B - 5/202, Safdarjung Enclave, 

New Delhi – 110029 

 Mob: (+91) 8527066461 

 Email: raghav@srcolegal.in 

  

Date: /09/2025 

Place: NEW DELHI      

 

 

 

 

 

 

 

 

 
 

04

19-28

29-37

38

39

52

mailto:raghav@srcolegal.in
admin
Placed Image



BEFORE THE HON’BLE NATIONAL GREEN  

TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION No. 819/2024 (PB) 

 
 

IN THE MATTER OF: 
 
In re News Item titled "जबलपुर कठोदंा ɘांट मŐ कचरा जलने के बाद दूर - दूर तक 
फैल रहे धूल के कण  "  appearing in Bhaskar hindi.com dated 01.07.2024 

 

REPLY ON BEHALF OF RESPONDENT NO.2 (I.E. MADHYA PRADESH 

POLLUTION CONTROL BOARD) 

 

MOST RESPECTFULLY SHOWETH: 

 
1. That, the present case has been taken up Suo Motu by the Hon'ble Tribunal vide 

order dated 12.07.2024 on news item dated 01.07.2024 titled "जबलपुर कठोदंा 

ɘांट मŐ कचरा जल ने के बाद दूर- दूर तक फैल रहे धूल के कण" which was 

related to the shortcoming in the energy and waste disposal plant in Kathonda 

at Jabalpur, Madhya Pradesh. 

2. That, this Hon'ble Tribunal had impleaded the Madhya Pradesh Pollution 

Control Board as Respondent no. 2, thereby, directing the Answering 

Respondent to file their Reply in the captioned application. In compliance of 

this Hon’ble Tribunal’s Order the Answering Respondent had duly filed the 

status report dated 14.09.2024. 

3. That, this Hon'ble Tribunal after perusing the Status Report sought information 

on some additional aspects vide Order dated 14.07.2025 further directing the 
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Answering Respondent to file a Reply on the questions raised. The point-wise 

detailed reply on behalf of the MP PCB is being filed through this present reply.  

4. That, the MPPCB in response to the specific observations made by the Hon’ble 

Tribunal most respectfully submits its replies hereinbelow  

4.1  We find WTE plant designed for 600 TPD of waste intake to generate 

11.5 MW, utilising mixed waste for mass burning. however, no 

disclosure is made on quantity of auxiliary fuel being used. 

It is submitted that the WTE plant in village Kathonda, Jabalpur is 

designed for 600 TPD waste intake and 11.5 MW power generation, 

however it is clarified that the plant operates on mass incineration 

technology using mixed municipal solid waste as fuel. Further the 

answering respondent had conducted an inspection of the Waste To 

Energy plant on 30.07.2025.  During the inspection, it was noted that 

auxiliary fuel is required only in the rainy season, as the incoming waste 

contains higher moisture and lower calorific value, necessitating 

additional fuel to maintain adequate combustion temperature and ensure 

proper emission control. The quantity of fuel used and the corresponding 

power generation details from April 2024 to June 2025 have been 

provided is filed herewith and marked as Annexure A. 

4.2 Quantity of fly ash and bottom ash generation and its utilization for 

different purposes has not been disclosed. 

That the information with respect to quantities of the fly ash and the 

bottom ash which had been generated during the period from April 2024 

to June 2025 as provided by the project proponent Jabalpur MSW Pvt. 
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Ltd. is filed herewith and marked as Annexure B. 

4.3 Disclosure should also be made on existing plantation level and 

demarcating buffer zone for plantation. 

That, the map in relation to the plantation in the demarcated buffer zone 

of 500 meters radius around the WTE plant (approximately 194 acres), 

with the existing green cover (around 28.83 acres) which has been 

highlighted is filed herewith and marked Annexure C-1.  

 

The necessary certification confirming plantation in the said buffer zone 

from the Garden Department, Jabalpur Municipal Corporation, is filed 

herewith and marked as Annexure C-2. 

4.4  Annexure R/2-4 (page 39) disclosing stack emission results pertains to 

only parameters of particulate matter but, monitoring of other 

parameters as per SWM rules has not been disclosed. 

It is respectfully submitted that the requisite data in this regard is still 

awaited. The MP PCB had duly communicated to MSW Pvt. Ltd. and 

Jabalpur Municipal Corporation (JMC), directing them to furnish the 

monitoring reports of parameters in compliance with the Solid Waste 

Management Rules, 2016.  

The copy of the relevant communication is enclosed herewith as 

Annexure–D. 

5. That, the Hon'ble Tribunal in para 4 of the Order had observed that "Finding 

that no detailed disclosure on waste segregation prior feeding for 
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incineration is made, we direct the Jabalpur Nagar Nigam (JNN) to disclose 

on processing of wet biodegradable waste and quantity of feed prepared with 

its calorific value. It should also be disclosed if legacy waste is limited to only 

95,000 MT and is confined to one site of JNN or other locations." 

With regards to the waste segregation prior to incineration, the processing of 

wet biodegradable waste, the calorific value of feed, and the legacy waste, the 

MP PCB submits the following facts:  

5.1 Waste Segregation and Feed Processing: The Waste-to-Energy (WTE) 

plant in Jabalpur, commissioned before the Solid Waste Management 

Rules, 2016, is based on mass incineration technology and is designed to 

process mixed MSW.  

5.2 Calorific Value of the Waste: Jabalpur Municipal Corporation (JMC) 

has informed that, as per the recent waste categorization study carried out 

by CSIR NEERI the quantity of wet biodegradable waste is 60.60% of the 

total MSW, this daily quantity average is 294.08 MT. The calorific value 

of the waste is 1879 Kcal/kg, as per the test conducted by an NABL. 

The Certified laboratory copy on behalf of Jabalpur MSW Pvt. Ltd. is filed 

herewith and marked as ANNEXURE E.  

5.3 Legacy Waste: Under Jabalpur Municipal Corporation following are the 

two sites with respect to legacy waste along with the necessary details: - 

 
SL. 
No. 

Site Name Total Waste Present Status 

1 Ranital 1.62 Lakh MT Remediated, with only final 
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disposal and land 
reclamation pending. 

2 Kathonda 
(unauthorized 
and Illegal) 

 

3.00 Lakh MT 
(Earlier in the report 

it is estimated 
around 95000 MT) 

 
DPR is under preparation 

 

6. That, the Answering Respondent most humbly submits that, Environmental 

Compensation on Nagar Palik Nigam Jabalpur of Rs 3.70Crore on dated 

22/12/2023 & 08/05/2025 respectively for the non-disposal of legacy waste has 

been imposed. 

The Copy of the directions of EC issued to the project proponent are filed 

herewith and marked as ANNEXURE-F 

7. That, the Ambient Air monitoring and Stack monitoring of the premises of the 

WTE plant, had been conducted in Jabalpur dated 05.08.2025 

Copies of the reports are filed herewith and marked as ANNEXURE-G & 

photographs of the Inspection are attached as ANNEXURE-H. 

8. That, based on the field observations following recommendations should be 

implemented: - 

8.1 Boundaries of buffer zone around the MSW site shall be clearly 

demarcated and no settlement activities shall be allowed in the said 

buffer zone. 

8.2 The accumulated legacy waste shall be disposed of as soon as possible. 
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8.3 That, the disposal of waste at the site in questions is being done 

without segregation, resulting in the decreased efficiency of the plant 

because of the feeding of inert material along with the MSW waste. 

Therefore, it is recommended that collected waste should be properly 

segregated into combustible and noncombustible waste and only 

combustible waste shall be fed into the Waste to energy plant. So that 

plant operations can be optimized. 

8.4 As per the information given by Jabalpur Municipal Corporation 

(JMC), a waste characterization study has been undertaken by CSIR–

NEERI. Further necessary action shall be taken in accordance with the 

findings of the said study. It is further submitted that the quantity of 

legacy waste has now been reassessed at approximately 3.0 Lakh MT, 

as against the earlier estimation of 95,000 MT. 

8.5 Compostable wet waste shall be disposed of either through 

composting pits or through bio digesters. 

8.6 Inert waste, fly ash and bottom ash shall be disposed of in the low 

lying areas, landfills or in the road constructions/abandoned mines in 

accordance with the fly ash notification issued by the Ministry of 

Environment Forest & Climate Change, Government of India.  

9. It is most humbly submitted that in the light of aforementioned findings, 

present report may be taken on record for kind perusal of the Hon'ble 

Tribunal.  

THROUGH 
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  RAGHAV SHARMA
Basement B - 5/202, Safdarjung Enclave,

New Delhi – 110029
Mob: (+91) 8527066461

Email:  raghav@srcolegal.in

Date: 04/09/2025
Place: NEW DELHI
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.NOTARIAL
- — > ... • ^*»7 of

/ HCM( Ai A JHTORE TIIEJ I ON -Bl J _rsA LU > N Al . < utEEN_ I KIBUNAL PRINCIPAL
BENCH AT NEW DELH 1

OA No. 819/2024 (PB)
’

jlX THE MATTER OF;

In re News hem titled '' -^T i^T
C7V cfyur' appearing in Bhaskar hindi.com dated 01.07.2024

0 4 SEP 2325. , AFFIDAVIT
I, Kailash Prakash, S/o Late Shri Chaitram Soni Regional Officer, MPPCB
Regional Office Jabalpur, and Officer-in-Charge. Age: 61 Years, office at
05, Vijay Nagar, Jabalpur Madhya Pradesh, 4820002 do hereby solemnly affirm
on oath as under:

1 . That I am Officer in Charge for Madhya Pradesh Pollution Control Board
(Respondent No. 2) in the present matter, and am fully conversant with the
facts of the case and hence competent to swear on this affidavit.

2. That I am filing a Reply in the aforementioned matter before the Hon’ble
Tribunal the contents of which are true and correct and no material fact.

3. That the contents of the Reply are true and correct and no material fact is
concealed or suppressed.

HBkK%CK*uOHARV
GOVT OF INDIA DEPONENT

JABALPUR.DISTRICT
VERIFICATION

le above-named deponent do hereby verify that the contents of the affidavit
above are true and correct.

Signed and verified on this Day of September, 2025 at Jabalpur (MP)

Shri/Smt
W,vv»o,Df
apor.

Who is p. •

hewn Huiv

before me as unoer DEPONENT
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Annexure-A

Annexure A

MSW Fuel Consumption and Gross Electricity Generation Data
Jabalpur MSW Pvt Ltd.

Month
MSW Fuel

Consumption
(In MT)

Gross Electricity Generation
(In kWh) Remark

Apr-24 17,271.34 34,65,390 Under CIRP Process of NCLT

May-24 17,281.40 32,46,100 Under CIRP Process of NCLT

Jun-24 11,131.00 31.93.400 Under CIRP Process of NCLT

| Jul 24 18,415.92 26.69.600 Under CIRP Process of NCLT

Aug-24 11.620.00 15.27,900 Under CIRP Process of NCLT

Sep 24 12,618.00 16,60,300 Under CIRP Process of NCLT

Oct 24 16.946 76 32.44,770 Under CIRP Process of NCLT

Nov-24 18,040.99 41,57.100 Under CIRP Process of NCLT

Dec-24 15,814 00 31,72,900 Under CIRP Process of NCLT

Jan-25 12,126.00 26.11,800 Under CIRP Process of NCLT

Feb-25 15,556.00 26,75,600 Under CIRP Process of NCLT

Mar-25 14,105.00 30.54.200 Under CIRP Process of NCLT

Apr 25 16,318.00 27,15,600 Under Kundan Group

May-25 14,076.00 19.70.500 Under Kundan Group

Jun-25 8.760.75 12.64.100 Under Kundan Group. WTE plant
was under maintenam ♦*

Jul-25 12,854 00 15.16,000 Under Kundan Group

Total 2,32,935.16 4,21,45.260.00
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Annexure-B

Annexurc B

MSW Fuel Consumption and By-Product Generation Data
Jabalpur MSW Pvt Ltd

Month
MSW Fuel

Consumption
(In MT)

Bottom Ash'
Generated

(In MT)

Fly Ash
Generated

(In MT)

Remark

Apr -24 17,271.34 2.677.06 336.79 Under CIRP Process of NCLT

May-24 17,28140 2.765.02 343 90 Under CIRP Process of NCLT

Jun-24 11,131.00 1,675.22 218.17 Under CIRP Process of NCiT

Jul-24 18,415.92 3,335.12 362.79 Under CIRP Process of NCLT

Aug-24 11,620.00 2,010.26 224.27 Under CIRP Process of NCLT

Sep-24 12,618.00 2,296 48 253.62 Under CIRP Process of NCLT

Cct-24 16,946.76 2,982.63 325.38 Under CIRP Process of NCLT

Nov-24 18,040.99 3.030.89 371 64 Under CIRP Process of NCLT

Dec-24 15,814.00 2,625 12 314.70 Under CIRP Process of NCLT

Jan-25 12,126.00 1,952.29 242 52 Under CIRP Process of NCLT

Feb-25 15,556.00 2.457 85 306 45 Under CIRP Process of NCLT

Mar-25 14,105.00 2,129 86 287 74 Under CIRP Process of NCLT

Apr-25 16,318.00 2,431.38 334.52 Under Kundan Group
—

May-25 14,076.00 2,167.70 284.34 Under Kundan Group

Jun-25 8,760.75 1,42800 174.34 Under Kundan Group, WTE plant
was under maintenance

Jul-25 12,854.00 2,210.89 257.08 Under Kundan Group

Total 2.32,935.16 38,175.76 4,638.25

'Generated bottom ash is disposed at nearby scientific landfill site

'Generated fly ash is sold to various public/pnvate entities,
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Annexure-CI. (Highlighted Plantation area cover within 500m radius of WTE plant, kathonda)
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Annexure-C2

TOTH f^TTH HHV HTfcT^ pPPI

1^-73 0^08/^^

Knifed f^HT vH?n t TOH f^FHH7R Ullrich A'W d«ld^
?RT £ I^nff RTF? ^IHI fWfrcf W7 ^TtH 3

08/08/2024 $ 04/08/2025 W ^cT WIT- 35,000
22,000^ckTR^n^^i

J
HF? UTfcH> uHcTH?
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13 Annexure-D

/^/rM/2025qqyq

ATRt RHcPR RHOIRfOS^JO Ml'xi
U IH <^<^<41, vfRR^
f^TeR HReRR (RORO)

HO 5,^^ H.455/456, f^THRT?, uMd^-482002
Phone & Fex-0761-4042780 E-Mnil romppcbjbpWTediffmail.com

Direction under section 5 of the Environmental (protection) act. 1986 to submit action
taken report and compliance status of the Waste to Energy (WtE) plants in compliance
of Hon'ble Directions dated 16.04.2025 related to Waste to energy plants.

^4:- SR 4>l^dy RR RR ^RTRJ 2127 07/05/2025.—00—
fWurpfci fir qn rr aid^RH st f^RT^ ^rt

M <^4 ul Aq-5lul IX I Direction under section 5 of the Environmental (protection) act. 1986 to

submit action taken report and compliance status of the Waste io Energy (WtE) plants in compliance of
Hon'ble Directions dated 16.04.2025 related to Waste to energy Rdtf R ^RT
Rrr 2016 ^T— (Parameters for Treated Leachate of schedule-II of SWM Rules-2016) RR
$TT— (Parameters for incineration of schedule-11 of SWM Rules-2016) R^ R m < R?T
vl l *1 <R I £l kJ M cl&T RRT^ fvRFt Pl^M $ Total Dioxins and Furans Parameter (Para C, SWM
Rules 2016) viH*l^ HT^I tl

TfeFH Hq^T^TTR

3rft)cbi^
H0H0 q^RT «(U

(H0H0)
/to/qf^m/2025

H^R qifcFE f^TH cA 3fR TIRV TJfHM|
(qiO^fioT^)

3ifeqn^
teT-HTdcrgr (horo)
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THE GAZETTE OE INDIA EXTRAORDINARY [PART fl—SEC. 3<i»»

Total Nitrogen (ns N), per cent by
weight minimum

OR 0.4

Total Phosphate (as P20,) percent by
weight, minimum

0.4 104

Total Potassium (as K20), percent by
weight, minimum

04 •

Colour Dark brown to black -
Odour Absence of foul Odor -
Particle size Minimum 90*» material should pass

through 4.0 mm IS sieve
Minimum 90% material should pass

through 4.0 mm IS sieve

Conductivity (as dsm-1), not more
than

4.0 8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops However, it
may be utilized for purposes other than growing food crops.

JJ. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-

S.No Parameter

Standards
( Mode of Disposal )

Inland surface
water

Public sewers I.and disposal

(1) (2) (3) (4) (5)

1. Suspended solids, mg/l. max 100 MX) 200

2. Dissolved solids (inorganic) mg/1. max. 2100 2100 2100

3 pH value 5.5 to 9.0 5.5 to 9 0 5.5 to 9.0

4 Ammonica) nitrogen (as N).mg/l. max. 50 50 -
5 Total Kjeldahl nitrogen (as N), mg/l. max 100 • •

6 Biochemical oxygen demand (3 days at 27° C)
max (mg/l)

30 350 100

7 Chemical oxygen demand, mg/l, max. 250 • •

8 Arsenic (as As), mg/l. max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 001 0.01 •

10 Ixad (as Pb). mg/l. max 0.1 1.0 •

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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( 11-W's 3(ii)] rrm : w»nw

12 Total Chromium (as Cr). mg/1, max. 2.0 2.0 •

15 Copper (as Cu), mg/1, max. 5.0 5.0 •

14 Zinc (as 7n). mg/1. max 5.0 15 •

IS Nickel (as Ni). mg/1. max 5.0 5JO -
16 Cyanide (as CN). mg/1. ma*. 0.2 2.0 0.2

17 Chloride (as Cl), mg/1. max. 1000 1000 600

IS Fluonde (as F). mg/1, max 2.0 1.5 -
19 Phenolic compounds (as C^HiOH) mg/1. max. 1.0 50 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the
quantity of dilution water available in the receiving water body shall be given due consideration.
C. Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste
treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard

<11 (2) (3)

Particulates 50 mg/Nm' Standard refers to half hourly average value

HCI 50 mg/Nm' Standard refers to half hourly average value

SO2 200 mg/Nm’ Standard refers to half hourly average value

CO 100 mg/Nm’ Standard refers to half hourly average value

50 mg/Nm' Standard refers to daily average value

Total Organic Carbon 20 mg/Nm' Standard refers to half hourly average value

HF 4 mg/Nm’ Standard refers to half hourly average value

NO* (NO and NO2 expressed
asNO2)

400 mg/Nm' Standard refers to half hourly average value

T otal dioxins and furans 0.1 ngTEQ/Nm' Standard refers to 6-8 hours sampling. Please refer
guidelines for 17 concerned congeners for toxic
equivalence values to arrive at total toxic
equivalence.

Cd Th their compounds 0.05 mg/Nm' Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
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(a) Suitably designed pollution contnd devices 'hall I*' msiidled w retrofitted with the Incinerator to

achieve the above emission limits
|b> Waste to be incinerated ahull not be chemically heated with any chlot muted disinfectants,

tel Incineration of chlorinated plastics shall be phased ran within two years.
(d) it the cimcentatum of toxic metals in incineration ash exceed' the limits specified in the Hnzardmis Waste

(Management, Handling and Trans boundary Movement) Rules, 200X, as amended from lime to lime, the ash
shall be sent to the hazardous waste treatment, storage and disposal tcaihty.

(el Only low sulphur fuel like LOO. LSHS, Diesel, bio-mass. cool. I.NG. CNO. RDF atxl biogas shall
be used as fuel in the incinerator.

if) The CO2 concentration in tail gas shall not be more than 7%.
tgI All the facilities in twin chamber incinerators shall he designed to achieve a minimum temperature of

050pC in secondary combustion chamber and with a gas residence time in secondary combustion chamber mH
less than 2 (two) seconds.

(hi Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOO content in live slag and bottom ash less dun .1%. or
the loss ixi ignthixi is less than 5% of the dry weight.

(i) Odour from sites shall be managed as per guidelines of CPCB issued from nine to tunc

FORM-I
Iseenile 15 (y) 16 (I) (c), 21(3) 1

Application for obtaining authorisation under solid waste management rules

for proccssing/rceycling/trcatmcnt and disposal of solid waste

To.
The Member Secretary.

State Pollution Control Board or Pollution Control Committee,

of

Sir.
1/Wc hereby apply for authorisation under the Solid Waste Management Rules. 2016 foe processing,

recycling, treatment and disposal of solid waste

1. Name of the local body/agency appointed by them/ operator of facility

2. Correspondence address

Telephone No.

Fax No. .e-mail:
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H.V. fWl
<0 5,*cre <455/456, «jRHh < u|4<447-482002

Phone & Fex-0761-4042780 E-Mail romppcbjbp^rediffmail.com

$<4?—r^~-/<^/■«</2025 ^RHg7,f«6-3I1W'
RR,

ul 4 cl 47 V7T0V7T0'S6c^p kd I’ri
JJH cbflRl, vddei^
Ridl vlhci^ (HOPO)

RPTf— Direction under section 5 of the Environmental (protection) act. 1986 to submit action
taken report and compliance status of the Waste to Energy (WtE) plants in compliance
of Hon'ble NGT Directions dated 16.04.2025 related to Waste to energy plants.

Wf:- 1) WlfcFT TT 701 07/08/2025
2) ^7T W 2127 RhFb' 07/05/2025.

—00—
RWcPtcl TtRRt < Wl 7t 7fR<J R/t 3lf£|cb7 u| $

eff^cT wrw < wj R Rre rtfs < Trfrn RM awRiki Rm 2016 <
Rvi—< (Parameters for Treated Leachate of schedule-II of SWM Rules-2016) $7T—
(Parameters for incineration of schedule-H of SWM Rules-2016) hl Md'S) 7^4 TT
Total Dioxins and Furans Parameter (Para C, SWM Rules 2016) ul ld<b|€l 7]T^t ejf, uft
STM Rdicb cRb 31M I *<1 1? I

fWI kJit? vjIHcPI'TI Slfd^hl ^71 cpRjfcn vJMcl&T cTVW uTHT ^ARhcl
Rl’ti't-I 4^ yRR'ipTt kJW uIFI^f^t hHhlh 71^174 fRc! ul

< 7RS cR7 HH^l-T 3JRrJ7°T < 3P«f c,5T TTcFi TjKf^TRT Rw W 71R I

TfcF^T :- kJ97^1^1^!

69



18 

RKCT LABORATORY PVT. LTD.
AN ISO: 9001-2015 CERTIFIED COMPANY

bUILDInG Material testing, water testing,nondestructive testing)
Address 316/3, Raigwa. Patan Bypass Road, Jabalpur. M.P., 482002

Email : lnfo@rkcc in, rhcUaboratory@grna.'l com Web www.rkccin
Contact : Toll Fraa No : 16002338844. 7828205137 (0)

TEST REPORT

TEST RESULTS OF SOLIDS WASTE SAMPLE ARE REPORTED AS BELOW

Report No.RKCT/2025/02/0480-1743 OeuripUpp of Sample :• Waste Material
Agreement No. :• NA Group:- Sufldma Material "] Discipline. Chemical

Reference No •Q Packing When Received: -l

Sample Submitted By Agency

Name of Agency :• M/s. Jabalpur MSW Private Limited.

Quantity when received: 2kg
Temperature:-27 8" C [ Humidity: 58%
Date of Sample Received:- 1O.02.202S
Oate of Test Start:- 10 0i;-Ci5

Project name:- Testing of Fly Ash at Khasra no 376 Kathonda ,WTE
Plant 115 MW Jabalpur (M.P)

Date of test Completion:- 13.02.202S
Oate of Report Issue:- 1* 02,2025

S. No. Name Of Tert
Units of

R4e®WreTWetTt
Test Result Limit Tert Method

- PH Value

- - - .
6 78 6 5 9 5 15:10158 .-RA 2019

2. Moisture % 2236 Max 15.0-25.0 15:10158 :RA 2019

3. Total Organic Cartion % 28 19 Minimum 12.0 15:10158 :RA 2019

4. Total Nitrogen * 1.17 Minimum 0 8 15:10158 :RA 2019

! ' Total Phosphate
%

0 70 Minimum 0.4 15:10158 MA 2019

1 Total Potassium
%

0.48 Minlmum0.4 15:10158 :RA 2019

1. Aih
%

25 32 • 15:10158 :RA 2019

8
1

Calorific Value Kcal/kg 15.10158 MA 2019
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Annexure - F SPQC'V posv-

MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagnr, Jabalpur
Phone (076!)-4042780, E- maihit ronippcbjbp6i)rcdiffi»ail.coni

/ROPCB/2023
To,

The Commissioner
Nagsir Palik Nigam Jabalpur
Dist- Jabalpur

Jabalpur, Date: 22-1!2-

Sub- Execution of the Direction passed by Hon’blc National Green Tribunal imposing
Environmental Compensation for the period 01/07/2021 to 31/10/2023 for
violating the provision of Solid Waste Management Rules 2023

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Head Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Ilead office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5-This office letter No. 2327 Dated 24/1 1/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer, MPPCB vide Office Order No. 198 Dated 1 1/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision of Water (Prevention & Control of Pollution)
Act 1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 31/10/2023 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal
Bench Bhopal has issued instruction to respective Regional officer to assess environment
compensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon
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20 MADHYA PRADESH POLLUTION C ONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:it_romppcbjbp®rcdiffmail.com

WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016” and other environment issues. Hon’ble National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

1- After 31 03 2020 failure to comply with Rules 22 ofSWM Rules from serial No. 1
io 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01 04 2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01 04 2020 till compliance will result in

liability to pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of settling up to STPs by 31/03/2020- compensation in payable for
% failure to do so at the rate of Rs. 5 I^kh per month per STP by concerned local

bodiesState (in terms of orders dated 28 08'2019 in OA No. 593'2017 and
06 12 2019 in O.A. No. 6732018) w.e.f 01 04202!

4- Commencement of settling up to STPs by 31 03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies State (in terms of orders dated 28 08'2019 in OA No. 593/2017 and
0612/2019 inO.A. No. 673/2018) w.e.f. 01/042021

5- Interims measures for phytoremediation bioremediation etc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies shall be undertaken
by 31 03 2020. Compensation in payable for failure to do so at the rale of Rs. 5
Lakh per month per drain by concerned local bodies State (in terms of orders dated
28 08 2019 in OA No. 593 2017 and 06 12 2019 in O.A. No. 673. 2018) w.e.f
0/04 2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the rime line for lew
of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’ble
that "if the local bodies ar
Government with liberty 1(

WHEREAS there is
by our officer’s time to rim

NGT vide its order dated 10/01/2020 has directed in Para 36 (a)e unablela bearfinancial burden, the liability will be of the Stale
’ take remedial action against the erring local bodies"

M
35 dUrmg -P-'-^neIV 111 pciol.
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21 madiiya pradeshpollutioncontrolboard
05 Plot No. 455/456, Vijay Nagar, Jabalpur

lone ( 6|)-4042780, E- mail.’itromppcbjbp^rediffmail.com

WHEREAS Hon’ble NGT has issued order dated 08/12/2023 "The slate Pollution
C ontrol Board is directed to assess the Environmental compensation district wise and to
proceedfurther in accordance with rules"

WHEREAS as per report of the site inspection dated 03/02/2022 & 07/11/2023 carried
by die MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you aie liable to pay environmental compensation in the period 01/07/2021 to
31/10/2023 as per table given below: -

1 Non-Cnmnlinnre
1 ULB

Name
District Rules 22 of SWM Rules

2016
Legacy waste
disposal
compensation
in Rs.

Biorcmcdiation of
Drains

Commencement of
STP installation

Total
Rs
In
lakh

S. No of
non*
compliance

Compensation
(Rs in Lakh)

No of
Drain

Compensation
in Rs

No
of
STPs

Compensation
(Rs. In Lakh)

2.4,10 N.A 280 03 NA 03 840 1120

WHEREAS, till date no reply of above referred notice dated 24/11/2023 has been
received from you end.

You are, hereby directed to pay Environment Compensation of Rs. 1120 lakhs
,of above direction. The amount shall be deposited in the following account

Bank and Branch Punjab national Bank
Account No. 6310001200000043
Beneficiary Name Member Secretary
IFSC Code PUNB0631000

AND in case of failure, action is liable to be initiated against you under relevant
Acts/Provisions.

For and on behalf of MPPCB

Endt.No.:-.2t4£9 /HOPCB/2023
Copy to:-

ubkj<umar Jain)
Regional Officer

Jabalpur, Date: Wi/2.12.3
1- Member Secretary, M.P. Pollution Control Board Bhopal for information2- The District Collector, Jabalpur for information and necessary action3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal forinformation. Hl P™ Ior

(ATokKunlar Jain)
Regional Officer
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eWk
Wk f^FT

ho s^re 3455/456, 44^-482002
Phone & Fex-0761-4042780 E-Mail romppcbjbp@redifTmail.com

75HTq4^7 /yM/2025
^1,

cbeloCT "fr^qr-
GjIcII— VJ1<4ct^

H^R Mlfci^ pPH fufcH-viqd^ xr 3{f?RfWl ffrfcPjfcf Rlf^T 360 HRsT q?t
3 q^ qR^ HT<H|

:- 1-^ q>Rlf?PJ qq qq WK 67 16/04/ 2025
2-^7T qqqfcPJ q>T xjq <PM|cp 200 RdW 08/05/2025

—00—

fldH- qq/iqppJHR

—f£53— /^.g>r/gf5|«it/ 2025,
yfafeifa:-

eX ' (^.^)
« i.Io < aifspqq^t

\3M<lcKl Ickiqi’xvfa HqPfu Mon^N ^75 t HH*Da VT^lH ?Qq 3rf£Nul 4 M^felcl
y 4RUI **110 606/ 2018 HH U^T0! <bHl0 71/2023 A WTft 3TT^TPJHR 4> hRmIcIP A 4<|< Ml(d<H

uTqcl^ q7 3lRRlRld Mid^l WH cnxi^ WlA fcT73T 'Nl 5HI 'Hehl $ £}^<4

rafeR vl^ld^ $ xn c5W 200 08/05/2025 7THH ^ | xj4 sTRT TPW TTRTj

q? wlrtt W^{R ^rp? mftlcf) f^PTH vidd^ XR ST^Htf^TcT M^cROf Sifcl^ 7lf^I vHT vflA
3F57TEI f^rr W an XR^ W? mfclcb f^PTH d4d^7 &T7T xjqp vrf$T 3TT5T f^jcp uPH 3?l £ I

3pf: -PR xnf^pp PpH upm^7 (ulcll—'Jleld^ Rl«)<fi arf^Rd qqfqvq gffcp^ cf?[

<R$efl TnP cfR 7KW TtfrPI, HOW) 7^1 A4^ul Hti ^MW^’C UtvpRHH q^g

xpppre xwi <qs WJ7 Htqicf 1FSC Code PUNB0631000, A/C 63100012000000 A WHT qRlt

qq^ qq at^Vi11

1. now q^pi Pnm hWh q?t afn 7jjpn4 qq 3jpr?q<b ™44i£l I
2. fvidl MR4lddl arf^qqft ?ig'?) f^qilH arf^cb^l qprePJ? f^icll—WHciq^ q^ aft? <3*1H'4 xjq

anqvqq 4>id4l£l |
3. TT^qq Wciq, HH^H WAITH f^PPO f^HH d4d^ q?l 3ft? 7J?hM qq 3HqVH^ qqdq^t I

RO-Praveen Dubey File 1099 | P a g e
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MADHYA PRADESH POLLUTION ( ON I ROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)4042780, E- mail:it romppcbjbpfSTediffmail.com

No. IQ /ROPCB/2025 Jabalpur, Date: £ /^/2025
To.

The Commissioner
Nagar Palik Nigam Jabalpur
Dist- Jabalpur

Sub- Execution of the Direction passed by Hon'ble National Green Tribunal imposing
Environmental Compensation for the period 0I/07/2024 to 31/03/2025 for
violating the provision of Solid Waste Management Rules 2023

Ref- I- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/202« in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Hcad Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 1 1/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5-This office letter No. 2327 Dated 24/1 1/2023
6- NGT Order dated 06/03/2024 In O.A. No. 71/2023
7-This office letter No. 141 Dated 18/04/2024
8-This office letter No. 1404 dated 01/10/2024
9-This office letter No. 67 dated 16/04/2025

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act. 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional

‘ OHicer. MPPCB vide Office Order No. 198 Dated 1 1/08/2023 for imposing Environmental
Compensation.

WHEREAS, you arc the Nagar Nigam Jabalpur and it is the mandatory duty of
Urban Local Bodics/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision ol Water (Prevention & Control of Pollution)
Act 1974

WHEREAS you arc discharging untreated sewage from town into Narmada River
which is violation of section 24 ol Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS as per the order on dated 06/03/2024 in case no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon'ble NGT, Zonal
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Madhya pradesii pollutionconirolboard
Scheme No. 05 Plot No. 455/456. Vijay Nagar, Jabalpur

1 h<me (076 lj-4042780, E- aiail:it_romppcbjbp4t)rc<linrmail.com

Bench Bhopal has issued instruction to respective Regional officer Io assess environment
compensation wrt discharge of untreated sewage in Narmada River in Jabalpur I won.

WHI RI AS in OA No. 606/2018 “Compliance of Municipal Solid Waste
Management Rules 2016“ and other environment issues. Ilon'blc National Green Tribunal
Principal Bench. New Delhi has directed on 17/01/2020 & 25/02/2020 that:-

/- After 31/03/2020 failure to comply with Rules 22 ofSWM Rules from serial No. /
to 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. I
Lakh Per month per other local body from 01/04/2020 till compliance.

2- C ontinued failure of every local body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 til! compliance will result in
liability to pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and 1 Lakh per month per other local body.

3- Commencement of settling up to STPs by 31/03/2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.ef. 01/04/2021

4- Commencement of settling up to STPs by 31/03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA Vo. 593 20! and
06/12/2019 in O.A. No. 673/2018) w.ef. 01/04/2021

5- Interims measures for phytoremediation/bioremediation etc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies shall be undertaken
bv 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5
Lakh per month per drain by concerned local bodies/State (in terms of orders dated
28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 6^3 ?'>!8i w.ef.
01/04/2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

W1 II REAS NG I \ ide its order dated 14 1 2/2020 has extended the time line for lex )
of compensation from 01/04/2020 to 01/07/2020,

And where as Hon’ble NG I vide its order dated 10/01/2020 has directed in Para 36 (a)
that "if the local bodies are unable to bear financial burden, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies“

Wl IEREAS there is no change in ground reality as observed during inspection done
by our officer's time to lime in past.
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\M II RI AS Hon blc NOT has issued order dated 08/12/2023 ~The state Pollution
Control Board is directed to assess the Environmental compensation district wise and to
proceed further in accordance with rides"

WHEREAS as per report of the site inspection dated 07/04/2025 carried by the
MPPCB you have not complied with the tasks and timelines given by Hon’ble NGT
therefore you arc liable to pay environmental compensation in the period 01/07/2024 to
31/03/2025 as per table given below: -

Non-Compliance
1 1 R
Name

h

District Rules 22 of SWM Rules
2016

Legacj waste
disposal
compensation
in Rs.

Bioremediation of
Drains

Commencement of
STP installation

1otal
Rs.
In
lakh

S. No of
non-
compliance

Compensation
(Rs. in Lakh)

No of
Drain

Compensation
in Rs.

No
of
STPs

Compensation
(Rs. In Lakh)

i Jabalpur 2.4,10 N.A 90 (9 Month) 03 NA 03 270 360

W HEREAS, till date no reply of above referred notice no. 67 dated 16 04 2025 has
been received from you end.

You are, hereby directed to pay Environment Compensation of Rs. 360 lakhs,

of above direction. The amount shall be deposited in the following account

Bank and Branch Punjab national Bank
Account No. 6310001200000043
Beneficiary Name Member Secretary

1FSC Code PUNB0631000
AND in case of failure, action is liable to be initiated against you under relevant

Acts Provisions.
For and on behalf of MPPCB

(Alok'K nmar Jain)
il OfficerRc^Ajabalpur, Date:^/^/^^

( nar Jain)
Officer

Endt.No.t-J^ /HOPCB/2025
Copy to:-

1- Member Secretary, M.P. Pollution Control Board Bhopal for information.
2- The District Collector, Jabalpur for information and necessary action.
3- Director (Environment) Legal Section. M.P. Pollution Contr^Board Bhopal for

information.

77



26 

Jabalpur, Date: fa / /^025/ROPCB/2025

MADHYA PRADESH POLLUTION CONTROL BOARD
Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, E- mail:i(_romppcbjbp'a'rc<lifrmail.com

To,
The Commissioner
Nagar Palik Nigam Jabalpur
Dist- Jabalpur

Sub-Imposing of Environmental Compensation for the period 01/07/2024 to
31/03/2025 due to violation of directions of the Hon’blc National Green Tribunal
in the provision of section of 24 of water (Prevention & Control of Pollution) act
1974 and the provision of Solid Waste Management Rules 2016, Notice there of

Ref- I- NGT orders dated 25/02/2020, 28/02/2020 «& 14/12/2020 in OA No. 606/2018
“Compliance of Municipal Solid Waste Management Rules 2016”
2-Hcad Office Letter No. 174/MSW/HOPCB/2021 Bhopal Dated 24/12/2021
3-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
4-Hon’ble NGT Case No. 71/2023 order dated 31/10/2023
5-This office letter No. 2327 Dated 24/1 1/2023
6- NGT Order dated 06/03/2024 In O.A. No. 71/2023
7—This office letter No. 141 Dated 18/04/2024
8- This office letter No. 1404 Dated 01/10/2024

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in
the state.

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional
Officer. MPPCB vide Office Order No. 198 Dated 1 1/08/2023 for imposing Environmental
Compensation.

WHEREAS, you are the Nagar Nigam Jabalpur and it is the mandatory duty of
Urban Local Bodies/Cantonment Board to comply with the Solid Waste Management
Rules 2016 as well management & treatment of sewage of the town & to protect the natural
water bodies from pollution as per provision of Water (Prevention & Control of Pollution)
Act 1974

WHEREAS you are discharging untreated sewage from town into Narmada River
which is violation ol section 24 ol Water (Prevention & Control ol Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPC B.

WHEREAS as per the order on dated 06/03/2024 in ease no 71/2023 (Kirtikumar
Sadashiv Bhatt V/s Narmada Water Resource Department & others ) Hon’ble NGT, Zonal
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MADHYA PRADESH POLLUTION CONTRO1Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur

Phone (0761)-4042780, E- mail:it_romppcNbp*)r^
board
com

Bench Bhopal has issued instruction to respective Regional officer to assess environment
^pensation wrt discharge of untreated sewage in Narmada River in Jabalpur Twon.C WHEREAS in OA No. 606/2018 “Compliance of Municipal Solid Waste

Management Rules 2016” and other environment issues. Hon'blc National Green Tribunal
Principal Bench. New Delhi has directed on 1 7/01/2020 & 25/02/2020 that:-

p After 31/03/2020 failure to comply with Rules 22 ofSWM Rules from serial No. /
to 10 every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh
per month per local body for population at between 5 lakh and 10 Lakh and Rs. 1
Lakh Per month per other local body from 01/04/2020 till compliance.

2- Continued failure of every local body on the subject of commencing the work of

• legacy waste sites remediation from 01/04/2020 till compliance will result in
liability’ to pay compensation at the rate of Rs. 10 Lakh per month local body for
population of above 10 Lakha and I Lakh per month per other local body.

3- Commencement of settling up to STPs by 31/03/2020- compensation in payable for
failure to do so at the rate of Rs. 5 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 393/2017 and
06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021

4- Commencement of settling up to STPs by 31/03/2021- compensation in payable for
failure to do so at the rate of Rs. 10 Lakh per month per STP by concerned local
bodies/State (in terms of orders dated 28/08/2019 in OA No. 593/2017 and
06/12/2019 in O.A. No. 673/2018) w.e.f. 01/04/2021

5- Interims measures for phytoremediation/bioremediation etc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies shall be undertaken
by 31/03/2020. Compensation in payable for failure to do so at the rate of Rs. 5
Lakh per month per drain by concerned local bodies/State (in terms of orders dated
28/08/2019 in OA No. 593/2017 and 06/12/2019 in O.A. No. 673/2018) w.e.f
01/04/2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to
assess and recover the amount of compensation liable to be paid by the Urban Local Bodies
on the basis of above criteria.

WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy
of compensation from 01/04/2020 to 01/07/2020.

And where as Hon’blc NOT vide its order dated 10/01/2020 has directed in Para 36 (a)
that if the local bodies are unable to bear financial burden, the liability will be of the Stale

Merriment with liberty to take remedial action against the erring local bodies
W| II.RI AS there is no change in ground reality as observed during inspection done

> °ur officer’s time to time in past.
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MADHYA PRADKSII POLLUTION CONTROL BOARD
Schciiic No. 05 Plot No. 455/456, Vijay Niigar, Jabalpur
Phone (076 1 )-4O427NO, I- mnll:l( rimippcbjbp^rcdinmail.coni

Wl II RI AS I lon’ble N( i I hns issued order dated 08/ 1 2 2023"The slate Pollution

Conli'ol hoard is directed fo assess the Environmental compensation district wise and to

proceed further in accordance with rules"

WHEREAS as per report of the site inspection dated 07/04/2025 carried by the

MPPCB vou have not complied with the (asks and timelines given by I lon’ble NG I

therefore you are liable to pay environmental compensation in the period 01/07/2024 to

LB
ame

i

ibnlpur

3 1 /03/2025 as per table gi\ cn below: -
Non-Compliance

District Rules 22 of SWM Rules
2016

Legacy waste
disposal

Bioremediation
Drains

of Commencement of
STP installation

Total
Rs.

S. No of
non-
compliance

Compensation
(Rs. in Lakh)

compensation
in Rs.

No of
Drain

Compensation
in Rs.

No
of
STI’s

Compensation
(Rs. in Lakh)

In
lakh

Jabalpur 2 I 10 N.A 90(9 Month) 03 NA 03 360

You arc. hereby, given an opportunity of 1 5 days to submit your reply/objcction (if
any) pertaining to above stated on non-compliance and deposition of the levied
environmental compensation amount for the period of 01/07/2024 to 31/03/2025

In case no reply is received within 15 days from the date of issue of this notice,
above proposed environmental compensation shall be confirmed and action is also liable
to be initiated against the responsible officers under section-17 of the Environmental
(Protection) Act 1986.

1- Member Secretary. M.P. Pollution Control Board Bhopal for information.
2- I he District Collector. Jabalpur for information and necessary action.

(Alok Kumar Jain)
Regional Officer

Endt.No.:-^^ /HOPCB/2025
Copy to:-

(Alok Kumar Jain)
n } Regional Officer

(Cjabalpur, Datc/^/Zf /

3- Director (Environment) Legal Section, M.P. Pollution Control Board Bhopal for
information. h
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hl < >!■ InaI . I a n< >i< A i < >i< t

M.l*. POLLUTION CONTROL HOARU
7'/ Plot No. : 455. 456. Vi|nynngnr. Inbalpur (M.P.)

test report W V 1

SURFACE/ DRINKING/ WASTE WA FER
Sample [description MSW Pvt. Ltd. Knthonda, Jnbnlpu
Sample Details ETP Outlet
Date of Collection 0508'2025 SntnpleNo. 41/825 | Issued Bill No. Dt.
uaie oi Kcccipt :• 05/08/2025
Start Date of Analysis:- O5/O8QO25
Completion of Analysi$:-OS '08/2025
Analysis Done By:- Ms. Raksha Rabangdalc

Sample Quantity: 1 Litre
Preservative Used; None

Sample collected by :- Ram Naray
Client Rcprcscnlnlivc Namc/Numf

in Singh
cr- -

SNo 1 Parameter Unit Test Method Result
1

Result
n

Result
III

L. Temperature °C APHA 24" Idilum Ihcrmometer 2S10 II- ?0M -
2. PH APHA 21" Edition Hccl'omcttK MciIhmI 4500-

H B-2024
8.56

1

3. Turbidity N.T.U APIIA 2l" Edition Nephkmiciric Method. 2130-
h 20’4 - F

4. Specific Conductance pmho/
cm

APHA 24" Edition Conductivity mder 25 10- II
2024 -

5. Dissolved Oxygen mg/l APIIA 24" Edition Aruk Modification 4WW)
R- 2024 -

6- BOD mg/l IS 3025 (Part 44). 5 D»y@ 27T 1991 28
7. COD mg/l APIIA 24 J Edition Open RcHum Method 5220-

B- ?O24 150 \ 1
1 8’ Total Dissolved Solid mg/l APHA 24" Edition Gravimetric Method 2540- C

2021 454 1 L
9. Total Suspended Solid mg/l APHA 24,J Edition Gravimetric Method 2540- 1)

2024
58

10. Ammonical Nitrogen as Nllj mg/l APHA 24“ Edition
NH4F)- 2024

Phenate Method 4500- 16
11. Nitrogen Nitrate as NO; mg/l APHA 21* Edition Spectrophotometric Method

4500- NO.R- 2024 -
12. Nitrogen Nitrite NO? mg/l APHA 24" Edition Colorimetric Method 4500*

NO*- 2024 - 1
13. Sulphate as SO4 mg/l APIIA 24 4 Edition

dSOO-SO^E 2024
[urbtdiluncmc Method. - 1

14. Phosphate as PO, mg/ J APHA 24" Edition Stannous Chloride Method.
4500-PD- 2024 - \ i

15. Boron as B mg/l APHA 24" Edition Canninc Method 4500-B
2024 - \

16 Fluoride as F me/) APHA 24" Edition SPADNS Method-f D 2024 \
17. Residual Chlorine as CL mg/l APHA 24'4 Edition kiomefrte Method. 45OO-CI

B 2024 -
18. Chloride as Cl mg/l APHA 24" Edition Atgentomeme Method 4S0<)

Ci B. 2024 337.39
19. Oil & Grease mg/l APIIA 24^ Edition Liquid- Liquid P.win ton

Gravimetric Method 5520- B- 2024 -
20. Acidity as CaCOj mg/l APIIA 24** Edition liimnctne Method 2110- B

2(124 - 1
21. Alkalinity as CaCOj mg/l APHA 24" Edition liinuicinc Method 2120- B

2024 -
22. Total Hardness as CaCOj mg/l APHA 24" Edition

.2340- C 2024
EDI A htnmctnc Method -

23. Calcium Hardness as CaCOj mg/l APHA 24" Edition
3500- Ca- B 2024

ED TA rtlimietnc Method -
24. Magnesium Hardness as CaCOj mg/l APHA 24' 1 Edition

Method 3500- Mg- B
1 diliouED1 A 1 illillicit tv

2024 -
25. Sodium as Na mg/l APIIA 24" Edition

1500- Na B 2024
Flame l*holoincUK Mctlind -

26 Potassium as K mg/l APHA 24 1 l.duuin
11(10- K It 2024

Hamc Pimtonicinc Mcthix

1) Ibis report is not to be reproduced wholly or in pan and cannot nc used as evidence in court of law and should not be
advertising media without our permission in writing.
2) Results reported arc related to the tested sample only.
3) Any discrepancy in test result should be reported within 15 days.
4) The sample will be destroyed after 15 days from the dale of issue of test certificate unless otherwise sneeiftNl

used in any

ur.mhKAL ABBREVIATIONS BDL- Below Delectable Limit
NOTE: No statutory liability accepted for samples not eolkcted by M.P.P.C.B. -

ecked by
****** End of Report *******

AuthorizecTSignatory
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ANALYSIS REPORT FOR

WATER / WASTE WATER SAMPLE

Activity Under Solid watte Management Rule 2016 /LAB
Inward : 26139

M.P. Pollution Control Board, Jabalpur
Schema No. 5, Plot No. 455/43«.
455/45«, Vijay NajarJahalpur

Jabalpur
Tale:«7«l- 4042780,2647878

Test Report No. ; 26139
TEST REPORT Date: 27/0V2025

1. Name of the Customer
2. Address

: Jabalpur MSW Pvt. Ltd. -28396 i.h.tnur
: Kh.No. 375, 376 4 379, P. H. No. 23,-.Village - Kathonda, TebsU » •

Jabalpur-482002, Taluka 1 Jabalpur, District : Jabalpur, CID : • o

3. Nature of Sample
4. Sample Collected Ry & Analysed By

: WAR-Water Act (Routine), (Insp Type:ROU-Routine Visit)

: Sandeep Kumar Marko, Sampler 4 MAHESH PURA

5. Quantity of Sample Received : 2ltr
6. Code No. of the Sample
7. Date & Time of Collection & Inwarding
S. Date of Start 4 Completion of Analysis
9. Sampling Point
10. Flow Details (Remarks)
11. Mode of Disposal
12. 1Itimate Receiving Body
13. Temperature on Collection
14. Carboys Nos for
15. Waler Consumption 4 W.W.C (KLPD)

: 37531
: 10/01
: 13/01
: lecba
: NA
: tank
: Zero
: 4 pF
: 45/125
: Ind:2

Unit

6
/2025 , (0900 to 0900) 4 13/01/2025
2025 4 23/01/2025
te water sample-

discharge
Range on pH Strip :app
4 Color 4 Appearance .blackish

10.090 , Dom :20.000 4 Ind :16.000 , Dom :8.00

Test Mathod

3

Range of Testing Result
rTKtF-'

1 pH

2 Colour
3 Total Solids
4 Total Dissolved Solids

pH Units
Pt.Co.Scile

mgA
mQll

4500-H»B APHA std. methods 23 rd Edn.
(2120-B, APHA Std. Methods, 23rd Edn.)

(2540 BYAPHA std. methods 23rd Edn.)

(2540 B. APHA std. methods 23-d Edn.)

0.5-13.5
2-99 Co.Pt. Unit
10-tOOOOOmg/l
10-10000mg/1
5-10000mg4

esk

5 Suspended Solids
6 Chloride _
7 Chemical Oxygen Demand

mg/1
mgt

(2540 B, APHA std. methods 23rd Edn.)

4500-CI- B APHA Std. Methods. 23rd Edn.

(5220 B, APHA Std. Methods, 23rd Edn.)

5-100mg/l
5.0-10000 mg/1
1-10000 ma/1

228.Q. n
se:o

8 B.O.D (3 Days 27oC) mp4 IS 3025,1993

Laboratory Remarks . At par monitoring package 24-25 By:1657-lab_1657 Dt: 27/01/2025

RAJ KUMAR JAIN,JR SCT

Field Observation :
Nolo:
t. The results refer only to tno tatted templet and applicable parameters. Endorsement of products Is neither Inferred nor Implied.
2. Semples will be destroyed after 10 days from the data of Issue of lest repod unless otherwise specified.
3. This report is nol to bo reproduced wholly or In part or used In any advertising media without the permission of the Board In writing.
4. The Board is not responsible for the authenticity for the samples nol collected by the Board’s officials.
5. Total liability of our laboratory Is limited to the Invoiced amount. Any dispute arising out of this repod Is subject to

{1©strJurisdiction) Jurisdiction only.
6. Permissible Limits es per Schedule VI of EPA Rules, 1986 as ammended by Second end Third emmendment 1993 for Effluents
7. Physicochemical and microbiological parameters. Std.Methods for Waler and Waste Waler- 24lh Edition by APHA.
8 Bioassay test (for toxialy) -IS:6582:Part-2:2001; Reaffirmed 2007.

B t Q 27/01/2025

il
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ANALYSIS REPORT FOR

WATER / WASTE WATER SAMPLE

__Smnj2HD£75365 -A£j^|iCo2^^
Activity Under Solid watte Management Rule 201# / LAB

Inward: 26138

J

M.P. rolladoe Centre! Beerd, j.
Scheme Ne. 9. «<” N"- <4
459/456, Vijay Nagar j,b,

'•help
Tele:»7dt- WntejMir,.

_ „ „ TBIT REPORT naiv 27/01/2025Test Report No. : 26138 Oata._an»r!.—_

' °r,hf : Jabalpur MSW Pvt LM. - 29396 k( . j.bilpor
2. Address . Kh No J75> 376 4 379, p. h.No. 23,-.Village - Kathooda, Tebsll

Jabalpur-482002, Taluka : Jabalpur, District : Jabalpur. GfDC:

3. Nature of Sample . WAR-Water Act (Routine), (Inip Type : ROV-Routlne
4. Sample C ollccted By A Analysed By : Sandeep Kumar Marko, Sampler 4 MAHESH PURAl AJ

5 Quantity of Sample Received : 2ltr
h Cnde No. nf the Sample : 375365
7. Date A T ime of Collection A Inwarding : 10/01/2025 , (0900 to 0900) A 13/01/2025
X. Dale of Start A Completion of Analysis : 13/01/2025 A 23/01/2025
9. Sampling Point : E.T.P. out let ~
10. Flow Details (Remarks) : NA
II. Mode of Disposal : tank
12. 1'ltimate Receiving Body : Zero Discharge
13. Temperature on Collection : 4 pH Range on pH Strip :app

14. A ar host Nov l.rr t 44/125 4 Color A Appearance iturbid
15. Water Consumption A W.W.C(KLPD) I Ind :230.000 , Dorn :20.000 A Ind :16.000 . Dom :8.0

e* _ Daramalaf Unit Teat Method Rango of Tenting Result
rlrATlWlWr

pH UMI 4500-H-B APHA std. methods 23 rd Edn. 0.5-13.5 £7483
1 pH ________

Pt Co Scala (212OB. APHA Std Methods. 23rd Edn.) 2-99 Co.Pt Unit ikJUrttd
A LUIUU' _

11 Tnfml ^nl«d» mp4 (2540 B. APHA std. methods 23rd Edn.) 10-100000mg/t 1^7400
J lUlol

a TaI«I ^icenluPd Solids mgl (2540 B. APHA aid. methods 23rd Edn.) 10-10000mg/1 612.0

r a* Cslwta mat (2540 B. APHA atd. methods 23rd Edn.) 5-10000mg/l £ 1280
184 0
18006 Chlonoe . "•*

7 Chemical O’ygen Demand _
8 B O O (3 Days 27oCI .

4500 CI- B. APHA Std. Methods. 23rd Edn. 5-100mg/l
(5220 B. APHA Std. Methods. 23rd Edn.) 5.0-10000 mg/l

IS 3025.1993 1-10000 mg/l 44.0

I eooreiory Remarks : A* par monitoring package 24-25 By:1657-lab_1657 DC 27/01/2025

RAJ KUMAR JAIN,JR SCT

FMU Observation

Nolt
t Tne raauUs rater om> in the tested samples and applicable parameter* Endorsement of products is neither inferred nor implied.
2 Samples wit be desiroyed after 10 days from me dale of issue of test report unless othsrwise specified.
3 This report it not to oe reproduced wholly or in part or used in any advertising media without the permission of the Board In wnting.
4 The Board « not responsible for the authenticity for the temples not collected by th* Board's officials.
5 Total habrfrty of our laboratory is limited to the Invoiced amount. Any dispute arising out of this report Is subject to

(1@sir Jurisdiction) Jurisdiction only
6 Permissible Limits as per Schedule VI of EPA Rules. 1986 as ammended by Second and Third ammendment 1993 for Effluents
7 Physicochemical ano mcrobiological parameters Sld.Methods lor Waler and Waste Water- 24lh Edition by APHA.
8 Bioassay test (lor Io>v4y) IS 6582 Part-2 2001 Reaffirmed 2007

fl i G 27/01/2025
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Sample ID;375367 . Aaelysla CompUtioa:2Ml/M» _
Activity Under Solid waste Management Rule 2016/ LAB Inward 1*143

• Address of the Unit

MP. PoOudoo Cootrel Board
Jabalpur

Scheme Ne. 5, Plot Ne. 455/456,
455/456, Vijay NagarJabalpur

Jabalpur
Tek:076l- 40427MJ6478’8

. Semple Collected By 4 Analysed By. Date 4 Time of Collection 4 Receipt

. Rate of Start & Completion of Analysis. Sampling Point.Fuel
. APCM
0. Filter No & Weight
1. Temperature on Collection
2. Volume-Cas Passed
3. Parameters

ANALYSIS REPORT FOR AIR
TYPE : Ambient

: Jabalpur MSW Pvt. Ltd. - 28396
: Kh.No. 375, 376 4 379, P. If. No. 23,-,Village - Katbonda, TehsU & District - Jabalpur

Jabalpur - 482002,Ta)uka: Jabalpur. District : Jabalpur, GIDC:Not In S1DC

: AAR-Air Act (Routine) , (Insp Type : ROU-Routine Visit)

: Sandeep Kumar Marko, Sampler 4 Sandeep Kumar Marko, Sampler

: 10/01/2025, (0900 to 0900)

: 13/01/2025 4 28/01/2025
: near main gate ~
: NA
: weather was clear
I 1-2.8538
: 4 Volume-Abiord Media : 25.0
t 288
: 3 4 Oper Ttme(Mln) : 240mln

Sr Parameter
1RSPM(PM10FAmb
2SO2-Amb
3NQ2-Amb

Unit
MICROGM3
MICROGAM

MICROG/Ml"

Test Wethod
IS 5182(Part- XXIII) _
IS:5182(Part-2).2001
IS:5182(Part-VI),2006

Range of Teedng
20-500pg/M3
5-10pg/M3
10-740pg/M3

Result
»4.0

18.0
300

:** par monitoring package 24-25 By 1857-lab 1657 DI :JU/U 1/ZQ25

Field Observation :

RAJ KUMAR JAIN,JR SCT

n । b
L

24/02/2025
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TEST REPORT
Ten Report No.: 2540

Activity Under Solid waste Management Rulo 201» I LAB
Inward : 254M

ANALYSIS REPORT FOR
WATER ' WASTE WATER SAMPLE

_ Staple16:^205257»^ |

M.P. Polludon Control Beard. Jsbt|w,
Scheme No. 5, Plot Ne. ejs/e?*
455*454. Vijay NsgarJshelpu,

Jabalpur
Teieotoi- mneo.iMmu

Onto: 03/10/2024

I. Name of the Cuitomcr
2. Address

5. Nature of Sample
4. Sample Collected Ri A Anahied By
5. Quantity of Sample Received
6. Code No. of the Sample
T. Date A Time of Collection A inwsrding
A Date of Start A Completion of Analysis
•Sampling Point
10. Flow Details (Remarks}
II. Mode of Dispose!
12. lltimale Receiving Body
13 Temperature on Collection
14. Carboys Not for
15. Water Cooiumprton A W.W.G (KLPD)

: Jabalpur MSW Pvt. Ltd.- 28396 ,
: Kh.No. JT5, 376 A J79. P. >1. No. 13,-.Village - Kathonda. Trhall A ' * * P"r

Jabalpur-412001, Taiska : Jabalpur. District ; Jabalpur. ClDC : Not In S I

: WAR-Water Act (Routine), (Imp Type : ROU-RoutIne Visit)

: SPPASDEYA Raksha Rahangdalt. Chemist
: 02 LIL
: 37100
: 09/09/1014 . (0900 to 0900) A 11/09'2024
: 11/09/2024 A 27'09/2024
: Untreated leachate water going to dran -

: NaUa
: Zero Discharge
: A pH Range on pH Strip :app
: 22/924 A Color A Appearance :Black
: Ind :230.000 ,Don :20.000 A Ind:16.000 ,Dorn :8.000

3

Sr PanmeUr Unit Test Method Rango of Testing Rssult
1 pH pH UMB 4500-HrB APHA eld methods 23 rd Edn. 0 5-13.5 £734
2 Colour PlCo Scale (2120-B APHA Sld Msthods. 23rd Edn ) 2-99 Co.Pt Unit Bsed»£j
3 Total Sohds mgfl (2540 8. APHA std methods 23rd Edn ) 10-100000mg/l
4 Total Dissorvad Sokds mgA (2540 B. APHA std methods 23rd Edn j 10-10000mg/t I£3««C3
5 Suspended Solrdt (2540 8 APHA sld methods 23rd Edn.) 5-10000mgi1 GTM31
6 Chionde mgi 4500-0- B. APHA Sld. MeOwds. 23rd Edn 5-100mg/l
7 Chemical Orygen Demand (5220 B. APHA Sld Mefflods. 23rd Edn ) 5.0-10000 mg/l MO’
8 8 O D (3 Days 27oC) IS 3025.1983 1-10000 mgfl

Laboratory Rymarkt : Aa per monitoring package 24-25 8y:140B-lab_1408 DI: 03/10/2024

A.K.KHARE.SCT.

Field Observation :

Note
1 The resuita rotor only to the tested samples and appkcablo parameters Endorsement ot products Io noihor intoned nor Impked
2 Semples wfl bo destroyed sAer 10 days horn the date ol issue ot lesl report unless otherwise specified
3 The report is not Io be reproduced whoOy or m part or used In any advertising media without the permission ot the Board in writing
4 The Boerd•not responsible lor tie audienticity for the samples not collected by the Board s officials
5 Total liabwty ot our laboratory is larwiad Io Iha invoiced amount Any dispute anting out ol this report Is subject Io

(tOnrJtmedicaon) JunadKbon orUy
« Pemuta lumas as per Schedule VI ol EPA Rules. 19M as ammendod by Second and Third smmendmenl 1993 for Effluents
1 Physicochemical and mscrotaotogrcai parameters. Sid Methods lor Waler and Waele Water- 24 th Edition by APHA
B Broasssy last (lor losicPy) IS 6582 Part 2 2001 Reaffirmed 200?

I
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tewmy Under Solid Waste ruI. 201l ,LABInward : 25465

TEST REPORTReport No. : 25469
Data. 03/10/2024

: Zero Discbarge
: & pH Range no pH Strip :app
: 23/924 & Color 4 Appearance icoolurtss
: Ind :23O.OOO ,Don =20.000 4 Ind =10.000 , Don =0.000

3. Nature of Sample
4. Sample Collcctcd By 4 Analysed By
5. Quantity of Sample Received
6. Code No. of the Sample
7. Date & Time of Collection & Inwarding
4 Date of Start 4 Completion of Analysis
9. Sampling Point
10. Flow Details (Remark))
11. Mode of Disposal
12. Ultimate Receiving Body

i 13. Temperature on Collection
14. Carboys Not for
IS. Water Consumption 4 W.W.G (KLPD)

analysis report for
' WATER /WASTE WATER SAMPLE

.Name of the Cutlomer
2. Address

: Jabalpur MSW Pvt. Ltd. -21396
: Kh.No. 375, 376 4 379, P. H. No. 23.-,Village - Kathonda. TehiU A District •Jabalpur

Jabalpur-402002, Taluka : Jabalpur, District : Jabalpur, G1DC : Not In SIDC
: WAR-Water Act (Routine), (Imp Type : ROU-Routlne Visit)
: S.P.PANDEY 4 Raktha Rahaogdale, Chemist
: 02 Lit.
: 372067
: 09/09/2024 , (0900 to 0900) A 11/09/2024
l 11/09/2024 A 27/09/2024
: Bore Well Water Sample-

M P. Pollution Control Board. J,Wp,r
Scheme No. 5. Plot No. 455/456,
455/454, Vijay NagarJabalpur

Jabalpar
Tele:0761- 40427B0J647TI

ipkID.i7204T.Aha] CompIbHon.

Teat Method
6.96

Cotoudoeo

2510 B. APHA eld method. 23rd Edn

(3500- Mg 8. APHA Sid. Motnda. 23rd~Edn) 5-1OOOOmjpl

(2540 B, APHA aid method. 23rd Edn.)
(2540 B. APHA aid method. 23rd Edn.)
(2540 B. APHA std method. 23rd Edn )

Range of Testing Raeutt
05-13.5
2-99 Co PI Un.I

0.1-20000 pS/cm 3M
10 100000mg/l 254
10-10000mg/i
5-10000mg1
1-5000mg1

4500-H-B APHA aid method. 23 rd Eon
(2120-8. APHA Sid. Methods. 23rd Edn )

(2320 B. APHA Md.MeModa. 23rd Edn.)
(2340 C. APHA Sid. Methods? 23rd Edn.)
45OC-CI- B. APHA Sid. Methods. 23rd Edn
(3500- Co B. APHASldMoeiods. 23rd Edn)

2-1000mg/t
5-100mg/l
5-10000mg/1

Sr Parameter UnN

’ PH QMUMI
2 Colour PtCo Scaia
3 Turtkdity M.TJU.
4 Conductivity micro s/cm

5 Total Solids
6 Total Dissolved Solids mg/l

7 Suspended Solids n>»1
8 Alkalinity as CaCO3
9 Total Hardness as CaCO3 mgA

10 Chloride mOt
11 Calcium Hardness as CaCO3
12 Magnesium Hardness as CACO3 Mol*

s

Laboratory Remarks:As per mondoring package 24-25 By:140B-lab_140B DL: 03/10/2024

A.K.KHARE.SCT.

Field Observation:
t4oU .

1 The resuks refer only to the tested sample, and applicable parameters Endorsement o< product. Is neither mtened nor Implied
2 Samples w« be destroyed attar 10 days from Iha dale of issue of leal report unleu otherwise specced
3 This report is not lo bo reproduced wholly or in part or used In any advertising media without the permission ol the Board In writ ng
4 The Board is not lesponsitU lor Iha suthenUcity lor Iha samples not collected by tie Board's ofllcisls
5 Total tiaOMy of our laborstory Is limited to the invoiced amount Any depute arising out of this report is subject to

(IQstrJurtedcbon) jurtsdicUon only
5 Permissible units as per Schedule VI al EPA Rules. 1BM os ammended by Second and Third ammendment 1993 tor Effluents
7. PhysKodwmlcal and mtcrouotogical paramotars. Sid Methods for Water and Waele Water- 24th Edlton by APHA
B B-oauey last (tor toxtoey) -ISA5B2 Pan-2 2001; Reaffirmed 2007.

m । n 03/10/2024
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Activity Dndn W.d waste Management Rule 2016 / LAB Inward 2M«<

Xante 4
Address of the Unit

Nature o( Sample
Sample Cnllected Ry 4 Analysed By
Date 4 Time ef Collection 4 Receipt
Date of Start 4 Completion of Analysis
Sampling Point
Furl
APCM

0. Filter No A Weight
I. Temperature on Collection
2. Ablume-Gas Pasted
J. Parameters

ANALYSIS REPORT FOR AIR
TYPE : Amhlcai

M.P. PollutionControlu,,
Jsb.lPM, '

Scheme No. 5. Plot No. 4S3/4M.
455/456, Vijay Negar^nb.lpu,

Jabalpur
rele:ll76l- 4042780J64Tra

: Jabalpur MSW Pvt. Ltd. - 28396
: Kh.No. 375,376 4 379. P. IL No. 23,-,Village - Kathonda, Tehall & District - Jabalpur

Jabalpur - 4«2002.Taluka : Jabalpur. District : Jabalpur, GIDC: Not In SIDC

: AAR-AIr Act (Routine) . (latp Type : ROU-Routlne Visit)

: S P.PAXDLY 4 Rakaha Rahangdale, Chemist
: 09/09/2024, (0900 to 0900)
: 11/09/2024 4 19/09/2024
: Near Main Gate -
: NA
: weather was cloudy
t 47(2.7510)
: 4 Volume-Absurd Media : 25.0
: JOO
: 3 4 Opcr Time(Min) : 24O Min.

Unit Teal Method
MICROG/M3 IS.S182(Part- XXIII)
MICROGAO IS:5182(Pait-2),2001
MICROG/M3 IS:S182(PartVijibO6

Renga of Tasting Result
29-500pg/M3 92

S-JOpg/MO
10-740pg/M3 J eg

Rtmafla a* per monitoring package 24-25 By 14084ab_1408 Di :

A.K.KHARE,SCT.

03/10/2024
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MT. rnllulloa Cnalml Raar4

Activity Under Solid watte Management Rule 2016 / I.AB Inward 2S46S rrlei*7*l- 46427*0,2647171

Param*tar Tait Mathod

Srhull* Na. S. rial Na. 4SS/4M,
455/456, V(jey NagarJehelper

Unit
MCVNMJ

Name A
Addmi of (be Unit

Jabalpur MSW Pvt. Ltd. - 2*196
Kh.No. 375, .176 & 379, F, II. No. 23,-,Village •Knlhoaita, Tchill A DlatrM •Jabalpur
Jabalpur •4*2002,Thluka : Jabalpur. Dlalrlct : Jabalpur, (HIM' : Not In SIDC
AAR-AIr Art (Routine) , (Imp Typo l ROU-RoiitIne Well)

S.P.PANDEYA Rakaka Rahangdale, Chomlat
09/09/2024, (0900 Io 0900)
11/09/2024 A 19/09/2024
Stack Attach with Holler - Stark Attach with Roller
NA
weather waa cloudy
A-.1.640I

A Volunte-Abiord Media : 25.0
29.27
I A Opcr Ttmc(Mla) : 34.16 mln

Nature of Sample
Sample Collected By A Analyied By
Date A Time of Collection A Receipt
Date of Start A Completion of Analyil*
Sampling Point
Fuel
APCM

*. Thimble A Weight (gm)
I. Temperature on Collection
2. Volume-Gat Paned
3. Parameten

ANALYSIS REPORT FOR AIR
TYPE : Stack-Proem

Rang* of Taatlng R*ault
10-500mg/NM3 !»F«m

Laboratory Remark* : Aa per monkoung package 24-25 8y 140B lab_ 140B DI:
234)92024

field Obeervetlon:

A.K.KHARE,SCT.

h । a 03/10/2024
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38 Annexure-H
MSW Waste to Energy plant Kathonda, Jabalpur

F "

, GPS Map

6W79+M2H, Jabalpur, Madhya Pradesh 482002, India

Altitude 382 meters
Wednesday, 30.07.2025

Local 0139:39 PM
GMT 08:0939 AM

Latitude
23.21446219459176'

Longitude
79.91758528165519'

., GPS Map

6W79-M2H, Jabalpur, Madhya Pradesh 482002. India

Latitude
23.21409636642784°

Longitude
79.91713701747358°

Local 011030 PM
GMT 07:40:30 AM

Altitude 381 meters
Wednesday. 30.07.2025
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Jaskirat Singh <jaskirat@srcolegal.in>

Advance Service of Reply filed on behalf of MP PCB in OA 819 OF 2024
1 message

Jaskirat Singh <jaskirat@srcolegal.in> Thu, Sep 11, 2025 at 9:35 PM
To: mscb.cpcb@nic.in, dmjabalpur@nic.in, "rowz.bpl-mef@nic.in" <rowz.bpl-mef@nic.in>
Cc: Legal Cell <legalcell.pcb@mp.gov.in>, Office - SRCO <office@srcolegal.in>, Raghav Sharma <raghav@srcolegal.in>

ADVANCE SERVICE

Respected Sir/Ma'am, 

PFA an advance copy of the Reply filed on behalf of MP PCB in OA 819 OF 2024. 

You are kindly requested to acknowledge the receipt of the same. 

Regards,
Adv. Jaskirat Pal Singh
(+91) 9811667800 

On behalf of 
Adv. Raghav Sharma 
(+91) 8527066461
Retained Counsel for MP PCB 

Virus-free.www.avast.com

Final Reply OA 819-2024.pdf
16245K

9/11/25, 9:35 PM Salvador Raghav & Co. Mail - Advance Service of Reply filed on behalf of MP PCB in OA 819 OF 2024

https://mail.google.com/mail/u/0/?ik=d8884de812&view=pt&search=all&permthid=thread-a:r2348909235534064445&simpl=msg-a:r34891032480… 1/1

39
91

https://www.avast.com/sig-email?utm_medium=email&utm_source=link&utm_campaign=sig-email&utm_content=webmail
https://www.avast.com/sig-email?utm_medium=email&utm_source=link&utm_campaign=sig-email&utm_content=webmail
https://www.avast.com/sig-email?utm_medium=email&utm_source=link&utm_campaign=sig-email&utm_content=webmail
https://mail.google.com/mail/u/0/?ui=2&ik=d8884de812&view=att&th=1993985ee8ffa1b3&attid=0.1&disp=attd&realattid=f_mffln1v30&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=d8884de812&view=att&th=1993985ee8ffa1b3&attid=0.1&disp=attd&realattid=f_mffln1v30&safe=1&zw

